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KARNATAKA LEGISLATIVE ASSEMBLY
FIFTEENTH LEGISLATIVE ASSEMBLY
TWELFTH SESSION

THE KARNATAKA STAMP (AMENDMENT) BILL, 2022

(LA Bill No. 01 of 2022)

A Bill further to amend the Karnataka Stamp Act, 1957.

Whereas it is expedient further to amend the Karnataka Stamp Act, 1957
(Karnataka Act 34 of 1957), for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Seventy third year of

the Republic of India as follows:-

1. Short title and commencement.— (1) This Act may be called the

Karnataka Stamp (Amendment) Act, 2022.
(2) It shall come into force at once.

2. Amendment of Schedule.- In the Karnataka Stamp Act, 1957, (Karnataka
Act 34 of 1957) in the schedule, in Article 20, in column (3), for the second proviso,
the following shall be substituted, namely:-

“Provided also that notwithstanding anything contrary contained in this Act,
where a lease-cum-sale agreement was in respect of a site allotted by any house
Building Co-operative Society registered under the Karnataka Co-operative Societies
Act, 1959 (Karnataka Act 11 of 1959), and in furtherance of such agreement a
conveyance is subsequently executed, the duty payable on such conveyance shall
be on the market value of such site as on the date of execution of the

lease-cum-sale agreement”.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Stamp Act, 1957
(Karnataka Act 34 of 1957) to provide for payment of Stamp Duty on a
conveyance subsequently executed in furtherance of the lease-cum-sale agreement
as on the date of execution of such agreement to an allotee of any House Building

Co-operative Society registered under the Karnataka Co-operative Societies Act,
1959 (Karnataka Act 11 of 1959).

Hence, the Bill.
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FINANCIAL MEMORANDUM

The proposed legislative measure would involve an approximate annual

financial forego of rupees five to six crores.

R. ASHOKA
Minister for Revenue

M.K. VISHALAKSHI
Secretary (I/c)
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE KARNATAKA STAMP ACT, 1957
(Karnataka Act 34 of 1957)

XXX

XXX XXX

SCHEDULE
Stamp duty on Instruments

20

(1) For Conveyance.- as defined
by clause (d) of section 2, not
being a transfer charged or
exempted under No.52, on the
market value of the property
which is the subject matter of
conveyance.

five percent of the value

XX XX

XX XX

Provided further that in any case where
a lease-cum-sale agreement is executed and
is stamped with the ad valorem stamp
required for such agreement under item (d) of
Article 5 and in furtherance of such
agreement a conveyance is subsequently
executed, the duty on such conveyance shall
not exceed rupees ten or the difference of the
duty payable on such conveyance and the
duty already collected on the security deposit
under item (d) of Article 5, whichever is
greater.

XXX XXX XXX

Provided also that notwithstanding
anything contrary contained in this Act,
where a lease-cum-sale agreement was
executed before the thirty-first day of March,
2001 in respect of a site allotted by any
House Building Co-operative Society
registered under the Karnataka Co-operative
Societies Act, 1959 (Karnataka Act 11 of
1959), and in furtherance of such agreement
a conveyance is subsequently executed the
duty payable on such conveyance shall be on
the market value of such site.

XXX XXX
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